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THE MINISTER OF ENERGY 
AND MINISTER OF CIVIL AVIA-
TION (SHRI ARIF MOHAMMAD 
KHAN): (a) and (b) Yes, Sir. The 
Geolo~ical Survey of India and the 
Directorate of Mining & Geology, 
Orissa State. have been carrying out 
investigations in Kalahandi District of 
Orissa for Bauxite, Limestone, Gra-
phite, Gemstones, Quartz, Felspar, 
Lead Ore and Manganese Ore. The 
reserves as estimated are 300 million 
tonnes of Bauxite and 5.6 million 
tonnes of Limestone. 

(c) and (d) 79 mining lea~es have 
neen granted for exploitation of diffe-
rent minerals in Kalahandi District. 

The pres6nt annual production of 
minerals in Kalahandi District are as 
folrows : 
Ljmc~tone 13500 .ton~. 
Graphite 200 ton~. 
Quartz. 3600 ton~. 
Felspar 20 ton"Y. 

Setting up of SDver Bullion Exchange 
:3770. SHRI C. SRINrVAsAN: 

Will the Minister of FINANCE be 
Pleased to state: 

(a) whether Union Government have 
r~eived any demand from the Bullion 
Merchants' Association for denotifica-
tion of silver bullion etc. for setting 
up of Bullion exchanges in varjou~ 
important cities; and 

(b) if so, the details including the 
action taken by Government in this 
regard? 

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
(a) and (b) A letter has been received 
from the Bullion Merchants' Associa-
tion representing against notifying sil-
ver bullion under section 123 of the 
CUstoms Act. 1962 with effect from 
8th J unc. 1990 on the ground that it 
'WQuld adversely affect poor artisans 
and .petty workers engaged in the 
sil ver.-jewellery kade. 

Silver bullion has been notified un-
der this section to strengthen the 
h~nds of the Enforcement agen, 
CJes to enable them to combat 
smuggling of silver into the country 
more effectively. The interests of 
artisans and workers engaged in the 
silver jewellery trade have, however, 
been adequately safeguard~::-. 
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Spending of F oreigo Exchange by 
Big YlI'IDS 

3771. SHRI SIMON MARANDI: 
Will the Minister of FINANCE be 
p:eased to state: 

(a) whether 1110st of the large firtns 
of the country usualIy spend up to 
10 times the foreign exchange they 
earned; 

{b) if so. the details thereof~ 

(c) whether Government are of the 
opillion that the growth rate of im-
rort .;; which is now double that of the 
Gross National Product should be re-
duced by at least thirty per cent; and 

(d) it so, the action taken or pro-
posed to be taken to achieve the goal? 

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
(a) and (b) Companies in India make 
remittances in foreign exchange for 
various purposes such as dividends. 
royalties, technical know-how fees, 
impon of capita] goods, employment 
of foreign technicians, training of In-
dians abroad etc. Under the Com-
panies Act, companies are statutorily 
required to publish information on 
their foreign exchange remittances as 
part of their balance sheets. However. 
information on the pattern asked 
for has not been compiled by 
Government. It may be noted 
that many of the companies were set 
up for substituting imports in the past 
and are not export-oriented. In view 
of the emerging balance of payment 
situation, the Government has been 
undedining the need for all companies, 
to participate in the export effort. 


